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amesr/ ORDER

PER VIKRAM SINGH YADAV, AM .

The present five Miscellaneous Applications filed by the assessee are directed
against the orders passed by the Coordinate Bench in ITA No. 1038 & 1042/JP/2017
dated 09.04.2018 and ITA No. 1039 to 1041/JP/2017 dated 18.05.2018 respectively
wherein the Coordinate Bench has dismissed the appeals of the assessee for

non- prosecution.

2. None has appeared on behalf of the assessee nor any adjournment
application was filed. In the past also, the matter was adjourned on number
of occasions and none had attended. It was accordingly decided to hear all
these misc. applications ex-parte gua the assessee based on material available

on record.

3. During the course of hearing, the Bench got an impression that all

these misc. applications have been belatedly filed by the assessee U/s 254(2)
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of the Act. However, on verification of records, we found that the orders
were passed by the Coordinate Bench in ITA No. 1038 & 1042/JP/2017 on
09.04.2018 and in ITA No. 1039 to 1041/JP/2017 on 18.05.2018 respectively
and the Misc. petition U/s 254(2) of the Act have been filed by the assessee
on 19.11.2018 which is well within the limitation period provided u/s 254(2) of

the Act. Hence, all these misc. applications are admitted for adjudication.

4, In its misc. petition, the assessee has submitted that on the scheduled
date of hearing, Shri Manhandra Singh, the accountant of the assessee
society was not keeping well, hence, he could not attend the hearing due to
his ill health nor could intimate regarding the date of hearing and in support,
an affidavit has also been filed. It was accordingly submitted that in the
interest of justice, the orders so passed by the Tribunal may be recalled to
hear the matter on merits. The DR is heard. Given that the assessee has
shown reasonable cause for non-appearance on the scheduled date of hearing
and more so, given that the matter was not decided on merits, both the
orders passed by the Coordinate Bench are hereby recalled and the Registry is

directed to list the matter for fresh hearing.

In the result, Miscellaneous Application of the assessee are disposed off in

light of above directions.

Order is pronounced in the open Court on 09/12/20109.
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